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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 1 HYDERABAD BENCH

AT HYDERABAD,

0.A,No,542/97, Date of o?ﬂer : 6,5,1997,
Between
Dr., C.Nagarathnamma . | cee Applieant!

And

1. Union of India,

Reptd, by its Secretary

to the Government,

Min., of Health &

Family Welfare,

Nirman Bhavan,

New Delhio
2. The Addl. Director,

Central Govt, Health Scheme,

Kendriya Swasthya bBhavan,

Begumpet,

Hyderabad, .
3, Dr. P.Parthasarathi,

Chief Mediecal Officer,

P&T -Dispensary.

Visakhapatnam, «s+ Respondents.
Counsel for the Applicant .,. Shri K,Sudhakar Reddy
Counsel for the Respondents,. Shri N,R.,Devaraj, Sr, COG3SC
CORAM
Hon'ble Shri R.Rangarajan 3 Member(A)
Hon'ble Shri B.S,Jail Parameshwar 3 Member(J)

Order
YPer Hon'ble Shri R.Rangarajan : Member (A)X
It i{s stated that Shri K.Sudhakarineédy had taken over
this case from Shri N,.Ramamohan Rao and he has also filed a
Vakalat in this connection, This applﬂcatton is filed
. I

against the impugned order No,A.22012/17/94-CHS.II dated
31,1.97 (annexure A-1 to the 0.A,), I& the earlier order
in 0.A.No,.230/97 the same impugned or&ér was kept in

abeyance till the disposal of the représentation. It is

- stated by the learned counsel for the fesponients under

|
instructions from his clients that her representation
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has not been disposed of till yesterday. Hence the challengf
to that impugned order is premature. as the direction in
0.A,N0.230/97 is yet to be complied with, In view of what
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stated by the learned counsel for the respondents the 0.A.

disposed of as premature, No costs,

( B.S.Jal Paraméshwar ) ( R.Rangarajan )
mber(J). Member (A),
L[Gl‘))
!

Dated: ;é .5.,1997,

Pletatsi o oaar court.. o
Dictate n Open Court ﬁ""ﬂ;’g&/ | ’
» - O) \;L-
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Copy to:

13 The Secretary to tha Bowtl, Min. of Health and Family
Welfare, Nirman Bha.an, Naw Dalhl. X

2. Tha Addl.Director, Central Govt. Health Schems,
Kendriya Swasthya Bha.an, Bagumpat, Hyderabady’

33 One_copy to MriK.Sudhakar Reddy, Advocate,CAT,Hydesrabad

45-Bne copy to Mr.N¢R.Dewraj,Sr.CGSC,CAT,Hyderabady

53 One copy to DTR(A), DHT,Hyderabadé

6 One duplicate copy.

At

YLKR

—_— -—— — -
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- ORIZR/JUDGIMENT . :
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IN THZ CENTRAL \DWILJISTR-TIVE TRIBUNAL
HYDERA 84D BEHCH HYI5%4 5hd
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THE HIMPBLZ SHRI R.R.1G. 2344 1 M(A)

AND
(THE HOW'OLE SHRI 5.3.201 PXRANZSHUAR:

1{J)

DATED: 6’ /d{?& ;'
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